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Income-tax/Sales tax on a retainer
basis or even otherwise without hav-
ing Government’s prior approval dur-
ing the first two years of his retire-
ment;

(b) whether ap Officer who doeg not
hold any such Law Degree is debarred
from working on a retainer hasis with.
out Government's prior approval
within the first two years of his re-
tirement;

(c) if so, the reasons for this dis-
parity between the two sets of Offi-
cers having different qualifications; ang

(d) the steps which Government
propose to take to remove this ano-
maly and set matterg right?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFA-
IRS, DEPARTMENT OF PERSON-
NEL AND ADMINISTRATIVE
OFFICE AND DEPARTMENT OF
PARLIAMENTARY AFFAIRS
(SHRI OM MEHTA)- (a) to
to (c). Subject to what 15 stated
in the succeeding paragraph
in regard to an officer who bealonged
to the Indian Revenue Service befere
retirement or was a Member of sny
other Central Servie Class 1 but
retired from a post under the Depart-
ment of Revenue and Insurance, a
retired Class I officer who holdd a
Law degree 1s free to practice law/
Income-tax/Sales tax on a retainer
basis or even otherwise, within
two years of retirement with-
out taking permussion of the Go-
vernment, provided the mat-
tera in respect of which such piactice
is to be get up are such as arg not
likely to mive his clients an unfair
advantage by reason of higq provicus
official position and would mot involve
laison or contact with offices or
officers of the Government Similarly,
other retired Class I officery who
do not possess such Law Degiee are
also free to practice law/Income-tax
Sales tax on a retainer basjg or even
otherwise within twp years of retire-
ment without faking permission of
the Government provided the mat-
fers in respect of which such prac-
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tice is to be get up are not relatable
to their official knowledge er expe-
rience and will not involve lisison or
contact with the offices gr officeds of
the Government

An officer who belonged to the
Indian Revenue Service before re~
tirement or was a member of any
other Central Service Class I but
retired from a post under the De-
partment of Revenue and Insurance,
whether he possesses a Law Degree
or other profeasional qualification,
or not, 18 prohibited from setting up
practice in matters relating to
Income-tax, Wealth Tax, duties of
customs, duties of Central Excise, or
estate duty or as rcpresentative of
assesseeg  in proceedings under the
enactment relating to the levy of
such tax or duty, within two Yyears
of retirement, ;n an area within the
local himits of his jurisdiction during
the three years preceding retirement.
In case he seta up practice in the
above matters outside the aforesaxd
Limats of jurisdiction, he could do so
only with the pnor permission of
Gouvernment.

There 18 thus no disparity bitween
a retired Class 1 officer who hulds a
Law Degree and the one who
does not hold a Law Degree 1 1e-
gard to practice of law/Income-tax
Sales tax on a retainer basis or even
otherwise within two veurs of retire-
ment

{d) Dorg nnt arise
Power supply position in West Bengal

4007. SHRI S N SINGH DEQ: Will
the Minister of ENERGY be pleased
to gtate:

(a) whether the power supply posi~
tion 1n West Bengal is likely to be res-
tricted for sometime, and

(by if go, whether the completion
of Santaldih-Howrah and Santaldih-
Durgapur-Khosla transmission line
will take moTe time?

THE DEPUTY MINISTER IN THE
MINISTRY OF ENERGY (FROYF.
SIDDHESHWAR FRABAD): (8
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In West Bengal in the area fed by
Damodar Valley Corporation, there
are no power cuts at all; In areas
fed by West Bengal State Electricity
Boarg and Damodar Valley Corpora-
tion, there are no energy cuts as
such, although peak load restrictions
and losd staggering have been in
force since August, 1974

(b) The work gn the construction
of Bantaldih-Howreh Iine is in pro-
gress In the case of Santaldih-
Durgapore-Kasba line, Santaldih-Dur-
gapore Section hag already been com-
pleted and Durgapore-Kasbha ig under
construction

Coordinatio,, between new articie ap-

plications rejected and expansion ap.

plications of larger houses and foreign
Dominateq Firms

4008 SHRI K S CHAVDA Wil
the Mimster of INDUSTRY AND
CIVIL SUPPLIES be plensed to <tats

3

{a)y whether there 15 nn coordinaticn
between new orticde applitallin. re-
jected even though reweived carher
than the expansion applications of
larger houseg ang foreign dominated
firms received@ subccquently and ac-
corded r1ecommendationy by the Li-
censmg Con mittee  particular’y n
chemicals 1n last two years and

{L) if +0 the steps Lacenwing Com-
mtter wants to take to reconsider
suech wrongly rejected appl.cations the
detaile of rejections of applicationg of

new undertaking. in medium scale
ind approval accorded to larger
houses/foreign sector for the same

item during the last two year<?

THE MINISTFR OF STATE IN

THE MINISTRY OF INDUSTRY
AND CIVIL SUPPLIES (SHR1 B
P MAURYA) (a) and (b) A

» riding to the industrial policy an-
N inced in February 3973, large
* Irdwdrjal houses and branches and
#52 udisries of foreign companies arc
thatle (o purticipate, along with
Others in the specified 19 industries
of critical importance to the national
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economy  Their applications in res-
pect of the industries can be consi~
dered 1if the production is predomi-
nantly for exports Even in the
specified hist of industries, it iy the
Government policy to encourage small
and medium entrepreneurs when-
ever such entrepreneurs are forth-
coming Individual applicationg are
considered by the Licensing Commat-
tee 1n accordance with thie policy and
also keeping in view the ments of
individual  proposals Wherever
necessary, apphications earlier rejec
ted are alsp reviewed

Entrepreneurgs whose applications
are rejected by the Licinsing Com-
mittee are giv 1 un opportumity t>
represent  against  such  rejection
within . spedfied time and such re-
pre<entations are dulv conwuidered by
the Government before communicat-
g final rejecticn to the applicant

Applications of new entrepreneurs and
Technocrat Institutions

4009 SHRY K S CHAVDA Wi
the Mimister of INDUSTRY AND
CIVIL SUPPLILES be pleased to tatt

{a} number of applications of new
entrepreneurs received after the ST A
¢ ¢ Into furce «n 1st Novermber 1973

{b) number of pending arphcations
cleared alomg with SIA caseq durimy?
thy, period,

(¢) number of SIA appucations tho-
reughly cxarmined and the summary
of the administrative Miristnie. at-
tached,

(d} number of c1ses m wiich the
summaries of new propsals were nnt
conplete and they were rejected and

(e) the steps Government propose
to take to cons:ider apphcations from
new entrepreneurs sympathetically
and encourage technocrat institutions
in future*





